
CENTRAL ADMINISTRAV 
aUWA ATI BENCH 

• 	 • TUWAEATIQ 

(DESTRUCTION OF RECORD RULES,1990) 

iNDX 

	

S. 	

• 	A/ç.P.No.. 

_!IJ/T 11.tS No . ..............   

Orders 	............................ . ..... Pg....$.l............. 

Judgment/Order 	 ..... 0.) ............to.....k.......... 

Judgment & Orderdtd ..... ........... ..ReceiVed from H.C/SUPrefle Court 

O.A ....... ..,. .... .....................- .......Pg..J.......... 

E.I/tv1r ............................... ..... .. .... ..... .... Pg .............. ........to........* ......... 

R.E/C.P.  ..... . ..... .. .......... . ... . ............ ...... ... ........ ... ............tO.. ...... .........  

7 	AT.S ........... ....... ....... .. ..... .... ..... ............... 

8. Rejoinder .......................................... ..............to............. .. ....Pg........ 	. ... 

9 jRe 1r.........................................................Pg .......................to....  ' 	
........... 

- 10. ArirotFier F aerS  .............. .................... ....)g 	........... 

11. tv1eri1oofPple8_ra11Ce....................................................... 

• 	12.PdIditiox1alAff"Ida'it ................... ............ .................... ............. 

Vlritteri Arg.irner1tS........  .................. ........ .......... ......................S. 

Aniendernent Repl,T by Respox3detits..... ...... .. ... ..................... •1 ............... 

• 15. Amendment Reply filed by the Applicant................................................. 

• 	16. Counter Reply. ...................................................................................... 

SECTION OFFICER Judl.) 

- 



FORM NO.4 

(SEE RUL42) 
CENTRAL ADMINISTRATI TRIBU 

W 	

iS 

GUWA.TI BENCH 

ORDER SHEET 

	

Original,Ap plication No.. 	
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Misc.pet1t10flN0 ___* 

ContemptPetitb0n O _. 
ikeview Appli030flN0 _ 

Advocates for the
A,pplicant 	 - 

AdVOCates0f the RespOfldCflt 

UoteS 
f  he  Registry Date 	

of the Tr1bUr1a 	- 

arned 

	

28. 1. 2005 	
Heard Mr. D 'GOrWai, le  

counsel for 
the  appliCdflt. 

is !cd,'F 	S. 	 - Issue notice to shOiJ CUs as to 

S 	 O.'P' 	
why the application shall not be 

J'  
:

adm1tted. 

• :' :.
List on 2.3.2005 for admissiOfl. 

I. 
. 	

Any appointment to the posts Of 

• DMMS driverS shall be subject to the 

outcome of the 0 * A11  

d3 	4 	I 	 S 	S  

	

i 	
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S 	 1• 	
5. 	. 5 

Mnber(A) 

mb 	1 	
5 	 5 

............... 

	

2.3.2005 	Present: Hon'ble Justice Shri G. 
Sivarajan, Vice-Chairman 

• - Heard Mr D. Goswami, learned 

k
counsel for the applicant. Mr A.K. 

I Chaudhuri, learned counsel for the 
I respondents 1, .2 and 3 seeks time 
for filing reply. Post on 6.4.2005. 

- 	vice-Chairman 

nkm 

0 
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6.4.2005 	Mt.A..aihuri, le 	C.Q. 
abc. se ka turthe, r tin to file 

/ 3 	 written etat.a, 
Peat on 27..200. 	''601, 

/€ C,  

Jy 

	

- 	
bb 

-/ 	 27.4.2005 	Mr. A.K. Chauchuri 0  learned 
Addi. C.G.s.C. for the respondents 
submits that one more opportunity 
is required to  

0401", kt statement 
L ti.on 25.5.2005. Noopportunity 
shall be given foz that. purpose. 

	

• 	_ —_s=______ 	• 	-. 	'.. 	.. 	.. 	 .. 
---/ 	, 	 '- 	'-'• 

• 	 . . . 	.. 	• 	. 	 Vice.. airman 
mb 

An 	 254.2005 	On the plea of mr-A.&KO'chaudhuri e  lear.  
7 > 

1 ICUL ned Addi .0 4 .S .C. fou weeks time is 
allowed to file written statement as the 
same has been sent for vetting, post on 
24.6.2005. 

Member 
bb 

24.6.2005 	Mr. h,K, Chaudhuri, learned Addi. 

	

( 	,,• , 	• 	
., 	- C.G.s.C. --fortheespozent3 surnits that 

written statement has been filed today. 
el r44-lJ7. 	 Mr. I). -Goswarnj, learned - counsel for the 

applicant submits that he 
isrequired time to go 'through the writ- 

• 	 ten statement and to the ,ttx rejoind.- 
- 	• 	. -. • 	Post•.On 29.7.2005. 

. 	 .- 	 . 	.- 

H 	- 	•,• 
f Vjce-.Chajrnan 

- 	 mb 
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29. 74; 05 0 	Mr, S. SeGoswamj learned counsel 
for the applicant is not present. 
Mr.A.K.Choudhury, learned Addl.C.G. S.0 

- 	 submits that the writ-teh statement has 
already been flied. Post the matter 
for hearing on 1i80.05. 

Mern er 	 Vice.,Chajrman 
im 

j&e3. 

/4< 

KA  
-, Av,  - 

U-0-P 

Q 	
C 	ç1c 

/4.  

r 	iV UvLY?/ 

• 10.8.2006 	Heard learned cinseL for the 
S 

.parties Hearing concluded. Order is 
• 

	

	passed in open Court 1  kept in separate 
sheets 0  

	

- 	 The. O.A. is disposed of in terms 
of the order. NO costs. 

QSA  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI. BENCH, GUWAHATI 

O.A. No. 21 of 2005 

DATE. OF DECISION 10.08.2006. 

Sri A.K.Singh 
................................................  ....................................................... 

Applicant/S 
Mr.SS.Goswami 

	

..........................................................................................Advocate 	for the 
Applicant/s. 

- Versus - 
U.O.I. & Ors. 

..................................................................................................... Respondents  

Ms .U.Das, Addl.C.G.S.C. 

	

............................................ ...................................................................... advocate 	for 	the 
Respondents 

CORAM 

THE HON'BLE MR. R.V. SACHIDANANDAN, VICE CHAIRMAN 

THE HON'BLE MR. GAUTAM RAY, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be 	/es/No 
allowed to see the Judgment? 

Whether to be referred to the Reporter or not? Yfi' 'INo 
Whether to be forwarded for including in the Digest Bei,ng 
complied at Jodhpur Bench? 	 Y/s/Nó 

Whether their Lordships wish to see the fair copy 	/ 
of the Judgment? 	

.\ 	Yt/No 

11 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAIATI BENCH 

Original Apl±catibn No. 21 of 2005. 

• 	Date of Order: This, the 9th day of August 2006. 

• 	• THE HON'BLES MR. K.V.SACHIDANANDN, VICE 'CHAIRMAN 	H 

THE HON'BLE MR. GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri Arun _Kumaf Singh 
• 	Driver, Oepartment Mail Motor. Service 

• 	Naaland Postal Division, Kohima. 
.................Applicant. 

S 

By Advocates S/Shri S.S.Goswami & D.Goswami. 	• 

- Versus  

1. 	Union of India 	• 

	

• Through the Secretary S  • 	 • 	 S  

Department of Post, Govt. of India 
New Delhi. 	•, 

• 	2. 	The Chief Postmaster Genera1' 
N.E. Circle 	. 
Shillong-' 

3. 	The Director of Postal Services, 
Nagaland Division 	S 	 • 

Kohirna. 
- .........Respondent. 

S 	 • 	 - 

By Ms U Das, Addl C G S C 

ORDER (ORAL) 

SACHIDANANUAN, K.V., (V.C.) : 	.• 	S . 	 • 

The applicant, was •appointed as Driver on causal ' 

basis in the 'Departmental Mail Motor Service, Nagaland 

- 	- 	 I 
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• 	'DiviSiOfl, 
Kohia on 16.2.2000 (neXureU 	

while so, he 

r excessive 'consumption 
was asked to explain the 'reason fo  

of• varioUS oohsumables •in the vehicle he was driving. 

• 

 'that 
According to applicant, 	

he , replied verbally  

consurnPti0fl of lubrcaflts was ' not excessive but 'the 

'waS absolutelY heceSarY to maintain the 
quantitY used  

in ood and running conditiofl. Vide 
inspected vehi'cl  

Annexure4 he was transferred to Mokokchung.. ImmediatelY 

order was cancelled 'by AneXUre-5 order. 
the said transfer  

But after serving as Driver on casual basis .  for more than 

'4 years, much to his surpise and dismay on the same day 

f cancellation of transfer order, he was terrninated frQ 

service .vide order dated 9.2.2004 with immediate effect. 

According to the apliCaflt, such major •punishmet of 

termination of service without affbrdiflg any opportunity 

of beiflg heard is in violatiOfl of the principl9.5 of 

natual justice. Against' the termiatiOfl order • the 

applicant , submItted a representation befOre the 

respondentS 2 & 3. But vde letter dated'4.8.2004;it was 

conveyed that the decision of the third respodeflt is 

f1 and no authority can sit on appeal, hence no appeal 

lies; a:g,ans'.t,his termination order. Hence, this Original 

Ap-plic'ataon seeking the setting aside of the impugned 

transfer, order' dated .9.22O04 and also for subsequent 

service. reinstatement, and absorption in  



)
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The respondents have filed a detailed reply 

statement contending that the applicant failed to give any 

explanation/reply to the show cause dated.4.7.2003 even 

after expiry of six months time. Verbal explanation has no 

meaning. A casual Driver cannot claims employment as a 

matter of right. His engagement was terminated and 

therefore, there was nothing wrong insuch a termination, 

as the CCS (CCA) Rules 1965 are not applicable in the 

applicant's case. Since Head of the Division is the final 

authority no appeal can be entertained. 

•, 
We have heard Mr. S. S. Goswami, learned counsel 

for the applicant and Ms.U.Das, learned Addl.C.G.S.C. for 

the respondents. We have also given due consideration to 

the evidence and materials placed on record. The grievance 

of the applicant is that he was not given an opportunity 

to defend his case before terminating his service and 

hence the order of termination issued by disciplinary 

authority is bias and in violation of principles of 

natural justice. Appeal was preferred which was also 

turned down. It Annexure-9 it is clearly stated, "for 

termination of the service of a casual Driver, Head of 

Division is the final authority. Hence, no appeal lies in 

this case." Counsel for the applicant submits that he will 

be satisfied if a direction is issued to the Chief 

Postmaster General to consider his repreentation and 

dispose of the matter. Ms.U.Das, Addl.C.G.S.C. submits 
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that due procedure have been complied_With and the 

applCaflt has no legal -right to claim the appea to be 

considered. 

However, in the intert 
of justice, sinCe no:  

5.

enquiry was conducted, only notice was issued and his. 

representation was also not considered, we are of the 
viW 

that some injustice have been done to the appiCaT1t while 

adopting such procedure by the respondents. Therefore, the 

to 	file 	a 	comprehensive 
applicant 	is 	directed  

representation before the second respondent. within a mOnth 

from today and on receipt ofsuch representation th said 

authority shall -consider the same with ávailable'eideflce 

and materials oii record the fact that the 

said authority is the appellate authority or not, being 

the .Head of the Department .ther'e must be transparenCY in 

•.every action. The aforesideXerCiSesll be copleed by 

the respondents . wIthin a periôd of three mont . from the 

date of. receipt of such representatin. : 

• 	 - 	 . 

 

The • Original. • Application is disposed of as 

above. ' 	' 	. 	. 	• 	- 	•. - 

Therë will be no.prder as to costs.  

(GIUTAM PAY) 
ADMINISTRATIVE MEMBER 

• 	
(K.V.SACHIDANANDAN) 

,VICE CHAIRMAN 
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BEFORE HE C RACADMIN1ST RATIVE TRIBUNAL: 
GUWAHATI 

• 	TITLE OF THE 'CASE O.A. NO. 	OF 200 

BETWEEN 

Shri. Arun Kumar S,ingh, 
Driver, Department Mail Motor Service, 
Nagaland Postal Division, kohima. 

........Applicant 
- Versus - 

The Union of India & Others. 
....Respondents. 

I.NO. PARTICULARS 	'' DATES PAGE NO. 

1. 	, Application , 1- 12 
2. 	' ' 	Verification ' 	 ' 13 
3. 	' ' 	Annexure : 1 14 
4. Annexure :2 15-16 
5. 	' Annexure : 3' 17-18 
6. Annexure :4 19 
7. 	' Annexure 	5 ' 20 
8. 	• Annexure : 6 21 
9. 	' Annexure : 7 ' 	' 22- 24 
10. Annexure : 8 • • 25 
11. 	', Annexure : 9 ' 	 ' 26 

12. 	• Annexu,re : 10 27 
13; • 	Annexure :11 , 	 •' 28-29 
14.. ' 	• 	Annexure 	: 12 30 
15. 	, Annexure : 13 31 

Filed by: 

i2€ 	1,71(d 	 Advocate 

'I 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAHATI 

An application Under section 19 of the Central Administrative 

Tribunal Act, 1985) 

ORIGINAL APPLICATIONNO. 	OF 20047 

B E T W E E N 

hri. Arun KumarSingh 

Driver Department Mail Motor Service, 

Nagaland Postal Division, Kohima. 

Applicant 

	

• 	. 	. . . 	AND 

1,. 	The Union of India, through the Secretary, 

°beprtment of Pots, Govt of India 

New Delhi. 	. 

The Chief Postmaster General, NE Circle, 

	

• 	. 	Shillong. 

The Director of Postal Services, 

	

• 	Nagaland Division, Kohima. 

... ........ Respondents. 

•: 	 • 

I 	 I 	- 



-2- 

PARTICULARS OF THE APPLICATION 	I  

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE:. 

The application is directed against the 

(i) Order No. G 2/MMS-TATA-407/DPT, dated 9.2.2004 

(Annexure-6),issued by the Respondent No.3 thereby 

terminating the appointment of the applicant as Department 

of Mail Motor Service CasUal Driver with immediate effect. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the instant application has been filed 

within jurisdiction of this Hon'ble Administrative Tribunal. 

LIMITATION: 

The Applicant further declares that the applicant is filed within 

the limitation period prescribed under section 21 of the Central 

Administrative Tribunals Act, 1985. 

FACTS OFThE.CASE: 

4. 1'. That, the Appticaht is the citizen of India and permanent resident 

of Nagaland and as such he is entitled to all the rights, protections and 

privileges guaranteed by the Constitution of India and other laws and 

Rules being enforced from time to time. 

4.2. That, the applicant desires to draw the attention of this Hon'ble 

Tribunal on the facts as to how he has been deprived of his service to 

the post Of Driver on casual basis in theDépartrnOnt Mail Motors Service, 

Nagaland Division without giving an opportunity of being heard and 

show cause Notice for termination of his service as driver. 

2 
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4.3. That, the applicant was appointed as Driver on Casual basis in 

the Department of Mail Motor Service, Nagaland Division, Kohima vice 

Shri. Prem Bahadur which was issued by the Director of Postal Services 

Nagaland vide order No.G-2/MMS-TATA-407/DPT dated 16.2.2000. And 

subsequently the aplicant joined in the service as DMMS Driver on 

21.2.2000. 

The appointment order dated 16.2.2000 and joining report are 

'annexed hereto and marked as ANNEXURE-1 & 2. 

4.4. That, while the applicant was discharging the service as driver of 

Inspection Vehicle of DPS, Kohima the Superintendent of Post Offices 

(HQ) vide his letter No.A-2/Gypsy/MTC/NP/99 dated 4.7.2003 directd 

him to explain the reason for high consumption of Oil and coolant of the 	' 

Inspection Vehicle No.NL 10/3015. And immediately thereafter the 

applicant had verbally explained to the Director of Postal Services and 

the Superintehden.1 of Post Offices (HQ) aboôt the consumption of 

lubricants which was not excessive but the quantity used was absolutely 

necessary to maintain the inspection vehicle in good and running 

condition and the respondents were satisfied with his verbal explanation 

and did not press submission forany written explanation of the matter. 

The letter dated 4.7.2003 is annexed hereto and marked as 

ANN EXURE 3. 

4.5. That, on 39.1.2004, the Director of Postal Services vide order 

No. Rotational Tran'sfer/2004 issued a transfer and posting order in the 

interest of service with immediate effect and the service of the applicant 

as Departmental Mail Motor Service (hereinafter referred as DMMS 

for short) Driver who was holding as Casual Driver of Inspection Vehicle 

of DPS, Kohima was transferred and posted as DMMS, Driver of 

in 
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Mokokchung - Zunheboto - Mokokchung route vice Shri. Ketoulhoulie 

The transfer and posting order dated 30.01.2004 is annexed 

hereto and marked as ANNEXURE- 4. 

4.6. That, on 92004 the Director vide order No.Rotation/Transfer/ 

2004 issued that the aforesaid transfer and posting order of the applicant 

was cancelled stating that there is no sahctioned post of driver exists in 

Nagaland Division except for one post of driver at Dimapur. And the 

procedure adopted earlier in regard of appointment/engagement of 

casual DMMS driver were not in conformity with rules. 

The cancellationof Transfer and posting order dated 9.2.2002is 

annexed hereto and marked as ANNEXURE - 5. 

4.7. That, the applicant after serving as driver on Casual basis more 

than 4(four) years, to the surprise of all and dismay on the same day 

of cancelling the 'Transfer and POsting of the applicant, the Director of 

Postal Services Nagaland vide his order No. G-2/MMS-TATA-407/DPT 

dated 9.2.2004 order to the effect that his appointment as Casual Driver 

DMMS has been trminated'with immediate effect coupled with a 

directioh to vacate the temporary accommodation in the Postal Colony, 

Kohima and hand over the same to Shri. Prem Kumar Singha, the new 

incumbent driver Of, DPS Inspection Vehicle within 7 (seven) days. It is 

further directed to clear, all outstanding due/advance latest by 

11.02.2004. 

The termination order dated 9.2.2004 which is hereby impugned 

and marked as ANNEXURE -6. 

fkt 	11C11\ 
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4.8. That, it is respectfully submitted that the applicant had given 

sufficient and valid explanation (verbal) against letter dated 4.7.2003 in 

respect of high consumption of Oil and Coolant immediately on receipt 

of the letter asking for such explanation to the respondents. 

It is also submitted the respondent without giving any opportunity 

of being heard to the applicant to explain his position and advance his 

defence against the action of termination being undertaken by the 

respondents had reoded to such major punishment in violation of the 

principles of Natural Justice and the same is bad in law and termination 

without initiating disciplinary proceedings is illegal and arbitrary. 

4.9. That, it is submitted that the respondent never demanded further 

explanation as regards the alleged High Consumption of Oil and Coolant 

nor written explanation was insisted by Superintendent of Post Offices 

(HQ) nor by the Director after the satisfactory verbal explanation was 

given. 

4.10. That, on 122- 2004 as being aggrieved by the arbitrary, illegal 

and unjust order termination issued by the Director of Postal Services 

Nagaland without.,any rhyme or reason, the applicant had made 

representation to.. the Chief Postmaster General North East Circle, 

Shillong and the Director Postal Services, Nagaland through proper 

channel to revoke the termination order and for reinstatement to his 

service on the grounds that, 

I) the details of the consumption of coolant and lubricants during 

the period from 27.1.2003 to 24.6.2003 which covered the total 

distance by the inspection vehicle is 5911 Kms is not unusually 

high. 	., 	 S  

'1 

I 
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ii) the allegation of failing to submit an explanation for excessive 

consumption of coolant Mobil Oil, Brake Oil, Gear Oil etc. was 

baseless. The applicant had verbally explained to the Director 

and Superintendent about the consumption of lubricants which 

was not exôessive but absolutely necessary to maintain the 

inspection vehicle in good and running condition and both the 

officers were satisfied and did notpress the applicant for written 

explanation. The fact that no remindeç was issued to the 

applicant aftr a lapse of several months shows that the matter 

was closed. 

The representation dated 12.2.2004 so submitted to the Chief 

Postmaster General NE Circle, Shillong is annexed hereto and 

marked as ANNEXURE -7. 

4.11. That, on 15.4.2004 the applicant made a another representation 

to the Chief Postmaster General NE Circle, Shillong for early disposal 

of the appeal dated 12.2.2004 against the order of termination of his 

service by revoking the illegal order of the Director Postal Services 

whereby terminating the service of the applicant. 

The representation dated 15.4.2004 is annexed hereto and 

marked as ANNEXURE -8. 

4.12. That, the Ap31icant states that to the surprise of all and dismay, 

the Assistant Director (Staff). for Chief Postmaster GENERAL, 

N.E.CIRCLE- Shillong sent a letter dated 4.8.2004 bearing No. Staff! 

1 09-8!04 conveying that the decision of the Director of Postal Services, 

Nagaland Division is final and no authority can sit on appeal, hence no 

appeal lies against his termination order. 

9'jLIT 
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The letter dated 4.8.2004 thereby rejecting the appeal of the 

applicant is.annexed hereto and marked as ANNEXURE-9. 

4.13. That, had it not been for the arbitrary and illegal termination of 

the service of the applicant by the respondent No.3, being the senior 

most among the casual drivers in Nagaland Postal Division, the 

applicant would become the first casual driver eligible for absorption in 

service on regular basis, if any vacant post of driver arises or is created. 

There was one such precedent in the post. One Shri. R.S.Murugan 

casual driver was appointed as Inspection vehicle driver on regular 

basis by the Director of Postal Services, Nagaland vide memo No.B2/ 

Appt/Driver dated 9.9.1997. 
S 

The letter dated 9.91997 appointing Shri. R.S.Murugan as 

inspection vehicle driver is annexed hereto and marked as 

ANN EXU RE -10. 

4.14. That, there is instruction contained in Postal Directorate's letter 

No. 37-29/88-SPB-i dated 28.7.1992 that against 50% quota of 

vacancies meant for outsiders, recruitment of drivers may be made 

only from amongst those drivers already appointed in the department 

on casual basis. 

The letter dated 28.7.92 is annexed hereto and marked as 

ANNEXURE'-ll. 

4.15. That, in the recent past 3 posts of DMMS drivers were created 

for Nagaland Postal Division by abolishing 3 posts of Postmen by CPMG 

NE Circle, Shillong order No.EstI2-64/Rlg/Gorr/92 dated 8.7.2004. 

P 
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The creation of 3 posts of drivers order dated 8.7.04 is annexed 

hereto and marked as ANNEXURE-12. 

4.16. That, necesS'ary, orders for creation of 3 posts of DMMS drivers 

and abolition of 3 posts of Postmen in Nagaland Postal Division were 

issued by Director of Postal Services, Nagaland in his order No. A-li 

Abolition-Creation/NL dated 21.7.2004. The Respondent No.3 now tries to 
fill upthe posts on 29.1.2005 towards, the extreme prejudice 
of the petitioner. 

The creation and abolition order dated 21.7.2004 is annexed 

hereto and marked as ANNEXURE- 13 

4.17. That, the applicant state that having failed in all respect to get 

the appointment, the Applicants have now come under the protecthie 

handsof this Hon'ble Tribunal. The applicant had been made to suffer 

immensely by terminating his appointment. The petitioner will be 
highly, prejudice if at least one post is not kept vacant. 

4.18. That, this application has been filed bonafide and to secure the 

ends of justice. 	 - 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

I) 	BECAUSE, no Departmental Enquiry was initiated against the 

applicant for inflicting any punishment whatsoever as laid down under 

the provisions of law. 

(II) 	BECAUSE, there is no report of enquiry against the applicant 

basing on which the impugned termination order was issued by the 

Respondent No.3. 

(Ill) BECAUSE, no opportunity of being heard was accorded to the 

applicant to explain his position and advance his defence against the 

action of terminatiop being under taken by the eespondents. 

I 
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BECAUSE, sufficient and valid explanation (verbal) was given 

against letter dated 4.7.2003 in respect of high consumption of Oil and 

Coolant immediately on receipt of the letter asking for such explanation. 

BECAUSE, no further explanation was demanded as regards 

the alleged High Consumption of Oil and Coolant nor written explanation 

was insistedby Superintenden.tof Post Offices (HO) nor by the Director 

after the verbal explanation was given as aforesaid. 

BECAUSE, the verbal explanation is satisfied and the impugned 

termination order is issued after thought in ordeto fill up the post being 

held by the applicant with the candidate of their choice. 

BECAUSE, the impugned termination order was issued on the 

same date of cancelling the transfer and, posting order of the applicant 

without application -of'rnind and in a perfunctory manner. 

BECAUSE, the impugned termination order was issued in 

violation of the principles of Natural Justice. 

BECAUSE, the impugned termination order was violative of the 

provisions of Article 14 and 16 read with Article 311 of the Constitution 

of India inasmuch as no opportunity of being heard was accorded to 

the 'applicant nor enquiry was held against any alleged misconduct or 

offence. 

BECAUSE, the applicant has a right to continue in the service of 

DMMS as DMMS Casual Driver inasmuch as he was appointed on 

regular pay scale and holding in the same capacity for more than 4 

(four) years.  

; 

'1 

I 

' 	

- 	 ' 	 -. 	--- 	 -------- 	1ff 
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BECAUSE, the applicant has notcommitted any offence in the 

course of his employment thereby warranting infliction of disciplinary 

action and termination from the service. 

BECAUSE, in any view of the nater, the impugned action of the 

respondents is arbitrary, illegal and violative of the principles of natural 

justice and accordingly, the applicant is entitled to the reliefs sought for 

in this application. •, 

BECAUSE, in any view of the rnatter the impugned termihation 

order is bad in law. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

That, the applicant was given sufficient and valid (verbal) 

explanation against the alleged of High Consumption of Oil and Coolant 

against the letter dated 4.7.2003 to the Respondent No.3. The 

Respondent No.3 thereafter did not demand further explanation in written 

nor show cause notice was issued to the applicant. The applicant was 

not given an opportunity of being heard to defend.his case and he was 

terminated on the alleged High consumption of Oil and Coolant. The 

applicant's representations and appeals, had been rejected stating that 

no appeal lies against the decision of the respondent No.3. 

On the other hand immediate interference of this Hon'ble Tribunal 

is prayed for in as much as the Respondents had taken up step to fill up 

the post being held by the applicant. In view of the above there is no 

other alternative remedy to exhaust except to approach the Hon'ble 

Tribunal for interference in the matter with an appropriate direction. 

ficlq_~ '~A 
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT 

No Case involving the same subject matter has been filed before 

any Court/Tribunals by the applicant. 

RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant 

most respectfully prayed that the application be admitted, records be 

called for and notice be issued to the Respondents to show cause as to 

why the relief sought for in this application should not be granted and 

upon hearing the parties and on perusal of the records, be pleased to 

grant the following reliefs: 

8.1. 	Quash and set aside the letter dated 9/2/2004 issued by the 

Director of Postal Services, Nagaland Division, Kohima thereby 

terminating the services of the applicant saying that the appointment of 

the applicant (Annexure-6) was illegal, malafide in the eyes of law. 

8.2. Direct the respondents No.1, 2 and 3 to reinstate the applicant 

and absorb him oin regular basis against one of the 3 newly created 

posts of DMMS drivers for Nagàl.and Postal Division. 

8.3. Cost of the a'pplication for forcing the applicant to approach this 

Hon'ble Tribunal in' a most compelling manner. 

8.4. Any other relief or reliefs to which the Applicant is entitled under 

the facts and circumstances of the case and deemed fit and proper by 

INTERIMORDER PRAYED FOR: 
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In the Interim direct the respondents not t9 fill up 3 newly created 

posts of. DMMS driers for Nagaland and further stay the operation of 

the impugned termination order dated 9.2.2004 (Annexure-6) and allow 

the applicant to continue in the service. 

10..................................................... 

The, application is filed through Advocate. 

11. PARTICULARS  OF THE I.P.O 

LP.O.No. , 	407/ 

Date 

Payable at : Guwahati 

12. LISTOF ENCLOSURES: 	. 

As stated in the Index. 

y 
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VERIFICATION 

	

I, Arun Kumar Singh, aged 	about 	years, s/o Robindra Singh 

do hereby solemnly affirm and verify that the statements made in 

paragraphs are true to the best of my knowledge and those made in 

paragraphs are also'true to my information and the rest are my humble 

submissions before the Hon'ble TribUnal. 

	

And I sign this verification on this 	th day of 	O4/> 	200 

	

• 	 Signature. 

WI 
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No G-2IMMS-TATA-4O7IDPT 	-. 	 .. Dated at içohirna the 16 02 2000 
. 	.. 	. 	- 	' 	 ' 	 .. 	 -. 	' . 	 : 	• 	• 	., •. 	 a:': 	 . . 	 • 	 . 	. 	. : 	• 	 • 	 : 

A . 

I 	SIui Arnn Smgif S/O Shn Robmdi a Singh is hei eby pibvisionally appointed as Drtei 
on casual basis in the Depii1rneqta1 Mail Motoi Service, Nagaland Division, Kohima vice 'hi Prem 
BaIiadut lie shall b paid atth i ate,of 1/30th ofjay pe day at mnurnurn of scale ofpay ofR' 3O5O- ' 

	

7O459O in addthon to allowances admissille 11 oni time to time' 	
' 	.. 

. 	,. 	. ;• ". -- 	.. :. • 	• 	 •p: 	- 	•••-. ' 	 .. 	. . 	.,,..'.... 	.. 	. 	' 	:- . 	- 

The expenditure is4bitable to the head of account 01 1.01 03 Wages 	 ' 

.. 	-':• 	• 	 j... 	 , 	 . 

. . ' 	:. • • 	• • 	• . 	S:a)PO1flefltShqt ent&tle ShitArun 	ito SmgJ. 	claixn. the.etnl,kyflicflt ll 1  
of right and the undrsiied iestve'full right to tenunak 01 flIOd11' ilu aider w*thout any pnoi 
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Nagaland Kohinia-797001 -' 	L 

Copy to,  
, 	 I 	 4 a 	 , 	,.,_. 

(! 	
1 	 t 	_';"; 	

• 	
: 

r 	 - 	4 1 	The Posttnastei,o1wnaHO  

. 	,.. 2 	The DA(P),Calcutta(thlOUgh the PM,Koluma HO) 	 , ' Y . 
SPM,DimpS 0 fot rnfomiatto}i  

Mmator 14 
r , 	;tatr BrMch DivP9ffiqe Kohima for wf 4 nd nia 	 - 	"1 

ir1i ST E ,E 	: ' 	
Kóhft717OSfot:, 
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Director OfPostal Services 	i; 
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M/ 	

• 	f!5r 
ANDF  

Li 	41 	r 	'i 	 ttft'' 	T' 	T'l11 
I)J'AI(IIENI 	01' 	I'IJSIS 	INII, 

PosndTeiegrasflnataIHandbook, Volume I .Sid Edi( ion) 
- 	

9 	a 
Charge Report and Receipt for caSh and stamps oh tiausfei ot charge 

1t . 

Lcit,hcd hail 	111' ci 	Lrt' 	of the. 	('111Cc 	of 	IV/i)  

was 	nasie 	sCr 	by 	(toise)  

) (lane) 	 ;t 	(p1 	('')  

ii •  

on the (date) .... 	 ao . 	 )ofl in accordance with 
after 

No, 	 1)atcd 	. 	 from 

I 	I t 	[n;TY 

J(el ;eV('(i 	Oe.ir 	 . 	 It '-I eying 	()illcair 

(ion 	11;i) 
(I'. '1. O. 

\ 



ft) 
'Certified that the balances of this date of the several booksjncludng 

Stack Book and Registers) and accounts of tie office 
hav been checked 

	

and found correct. 	
10 fr( 	kTl'T 

'Certified that the balances as detailed below were handed over to me 

I accept the r esponsibilitY for the same. 
by the Relieved Officer and 

 

R. 	 P. 

() 	
t/Cash 

() 
3[PT I iJ/St0'P ImpreSt 

(ade up 
 

of 

(i) (,'ZfStarnpS 

(2) 	cJCash 

	

fl711T 3Tfq T--T71 	
T(TXtT 1rTO 

	

Relieved Oflicer 	
Relieving Oflicet 

19 
Dated the 	 19 

jorw:udd t) . 	 . . 
ç................... i  

r) f't 	1i 	i 

'The Certificate when not actualy requfred may be scored through. 

M011 II' (Ml ) 	l/IlD/CAL!93-9 4 	30 ukh  3r 
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I) I PAl'J(\•1 J N'I' 0 ' l)S'l' 	INJ)IA 

OFFICE OF 1'IIE 1)1 RECTOR OF POS'I'AL SERVICES 
NAGAI.,ANI): KOIIIIVIA-797 001 

No: A-2/Gypsy/MTC/Np/99 	 Dated at Koliiina the 04-07-2003 

To, 	 - 
Tlic I)Hver, 
IIIS!)echou .VeHdeNo.NI,-IO/jOl5 
Kohim L Nahijid-797 VU 

Sub :- 	HIGH CONSUMPTION OF OIL AJ) COOLANT. 

It has been obseved that the consiiiii Itioll ofCooláiit and Oil like Mobil 
Oil, Gear Oil, Brake Oil, etc, by thi e Iii speclion Vehicle is abii orni ally Ii igli. 

You are therefore, asked to exp taiu 1hereasoii for the high coiisuinption of 
such con sumab ks by th clii sp ection Vehi ick drivcii lby you. 

4chikrborL(J) 
) I )'U OJROI of Po I OJfic 	(tIQ) 

For I) ire clor of Posial Services 
kr 

g.tI.ind, Kohinia-797 001 

-j 



AiNI\lIRI. -4 

DetailS ol COIlS (11111)1 iou ot (.'outaii t & luI.)lua his i)ei ween January 2003 and J tine 2Qi 

t)ate (l'oola iii M .Oil Urake Oil Gear Oil Remarks. 

27-01-03 .05 

08-02-03 1 .00 0.05 

17-02-03 0.05 1.00 025 1.00 

18-02-03 0.50 

-02-03 

0.50 

13-03 -03 I 	50 00 . 4.00 Servicing carried out 
Molt changed. 

28-03-03 0 50 

08-0403 0.50 

I 0-04-03 1.00  

I 8O4O3 1,00 0.50 

18-05-03 1.00 0.50 

23-05-03 1.00 

19-06-03 0.50 

i.A. ) --------------- 206-03 1.50 ................................................. 
10.60 IIFS. 4.50 1.25 9.05 

UMR on 10-02-03 	3. 500!- 

CN 1R on 21 -Oo-03 	..I0I I!- 
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NNEXUREj 

DEPARTMENT OF POSTS: INDIA 
OFFICE OF THE DIRECTOR OF POSTAL SERVICES 

NAGALAND, KOHIMA - 797001. 

Nu.,Ttioflft 1ranirI2Uu'. 	 - 	 Dattd at Kohuuin Lhe30:01.T4 

1) 
1. 	The following order of transfer and posting is hereby issued'%vith immediate effect :- 

i) 	Shri. Prem Kumar Singha, DMMS casual driver of Dimapur -Khima - Mao line is 
transferred and posted as casual driver of inspection vehicle of DPS, Kohima vice 

ffiiri. 	Kumar Singli transferred. 
W. Arun Kumar Singh, DMMS casual driver presently working as casual driver of 
inspection vehicle ofDPS, Kohima is transferred and posted as DMMS, casual driver 
of Mokokchung - Zunheboto - Mokokchung route, vice Shri. Ketoullioulie Rio. 
Shri. Ketoulhoulie Rio, DMIIvIS casual driver presently working as casual diiver of 
Mokokchung - Zunheboto - Mokokchung line is transferred and posted as DMMS, 
casual driver of Mokokchung - Tuensang - Mokokehung route, vice Shri. Yansan'iong 
Yinichunger transferred. 
SIui. Yansamong Yimchunger, DMMS casual driver presently working as casual driver 
of Mokokchung - Tuensang - Mokokchung line is transferred and ,posted as DMMS, 
casual driver of Mokokchung - Mar an - Mokokchung route, vice Shii. Takuchuba 

- 	 - 

Slui. Takucliuba Ao, DMMS casual driver presently working as casual driver of 
Mokokchung - Mariam - Mokokchung line is transferred and posted as DMMS, 
casual driver of Mon - Sonan - Mon route, vice' Jitendra Mccli transferred. 
Shri. Jitendra Mccli, DMMS casual driver presently working as caual driver of Mon 
- Sonaii - Mon line is transferred and posted  as DMMS, casual thiver of Dimapur - 
Kohinia - Mao route, vice Prem Kumar Singha transferred. 

2. 	All concerned casual drivers whose names fmds mention in this transfer list should 
join on their new assignments latest by 09.02.2004. No request for change in the 
route allotted to them will be entertained and the order has to complied latest by 
09.02.2004, as indicated earlier. 

(Rn hkuniar) 
Director of Postal Services 

Copy to 
The Post Master, 'Kohima H.0 for inf. & n/a. 
The SPMI  Dimapur, Mokokchung, Mon, Tueaang & Zunheboto for ml. They are re 
quested to release their respective drivers within the due date. 
The 511)1 P0, Mokokchung for inf. & n/a. 
Shri. R.S. Murugan, DMMS driver, Dimapur for ml. 

5)0/C. 

fj,ce7A 	?719P 	-: 
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- 	 NEXURE- c' 

JJJ3J,i:rM;'1` OF P0ST&: IN WA 
t)JJJ( J OF I 1ff J)RLCJ OR OF' POS] '\L S *17 RVIC US  

NAJJAN i).K()J1L\IA- 191001 * 

To  

kwnw' 
Cisu al Dri ei 
Kiiliiina- 79700], 

Daed at ]uhim a the (09.022001) 

T/ ti  PY 
Sub:- Tern 	of Enagent as DMMS Casual Driver: 

• I. 	Iiiis is s%iih 'ci rence to tliisC)ilice lelte1Nu.A-2iGvpvAfl'C!Np!99d;,,e,j 31.07.: noi. 
vi de 'Much von were asked (:0 .subtuitvour epJnna1iou for e:cessjve con swuipt ion oI'Thr'i au 
Mobil Oil. Bu aJ:e Oil, Gear OIl tic. But, it i seen that von have l'ailed to respond to this .  
ex pl:uual i on letter even duriij I asl six ui°ouths. 

A111,i - ful c on s i cle0lflii ofth 	uid tak in rtll lidt lli'o acc ount. it is  t ii I i i 
consumption ofcifiereiit consunu able like coolant. Mobil OiL brake Oil. Gear Oil etc. vvis e'ces 
ive uid wav bvond the prescribed puuanueers for the Vehicle, 1urthej you hawfailed to 

respund(o the xplauiation Ietlei'dated 04.07.2003 diii iiu Iasl six mouths, vkilich shothat you 
have not.hirifo say in theniatteraucf estthlishes thethet Ihat.. srvicerendered by von nsa cnnunl 
driver luimzhlv uuisatisliuctory. 11uetfbre, vourt1igaeIneuuI as a 1)Mi\4S Casual Driver is lier'k' 
lenuuinat txL with numnuecliate eflect. 
3. 	Von are liurtjuer. dIrected to vacate the ten' pnr' 'cnw in 	v'ii I viuJ_u, 

/ Ii Pu tii ColOju\ Lohuun a md hand 0 ver the sans to ln 1 Pu 'uu Ltwmai .mdi tt he a ss, bU ii 
drivo,r oITPS inspection Veb ide 

1711ith iii itexi da'on are 1910 directed to clear all 
outs'tanchmug chieiiladvwice in yourname litesftv 11.02.01. 

PmLe  D-N- ~ A 
7K 

ro1J 
jAA 

t 

 

  

— R aire.sIi A luwir) 
Director Of Postal Services 

Nagthu nd, :Kohi.ma - 797001. 

 



To 	
.'• 	p2. -, 	ANNEXURE — 

The ChieIPostmaster General, 
NE Circle, 
Shillong-793001 

Thi-onli prone' Channel 

Sub: - Appeal against the order of Termination of service. 

Sir, 

Beiig aggrieved by the arbitrary, illegal and unjust order of Director of I'ostal Services, 
Nagaland in terminating my service as inspection vehicle driver without any rhyme or reason vide 
order no. G-2/MMS- TATA-407/ Dated 9-2-04, 1 make this humble appeal to you for your kind and 
sympathetic consideration. 

That sir, 1 was appointed as driver in the Departthentd videDPS Nagaland order No. G-2/MMS-
TATA-407/DPT dated 16-2-2000., A photo copy of the appointment order is annexed herewith as. 
Annexure 1:1 assumed charge of IvIMS driver on 21-2-2000. a photo copy of the charge report is 
annexed as Annexure-2, - 

That sir, since my appointment 1 have been serviiig as inspection vehicle driver to the best of my 
ability and to the complete satisfaction of my superiors. That sir, 1 used to perform duties willingly 
even on Sundays and holidays, whenever I was asked, without any extra remuneration or 
compensatory off. 

That sir, to my utter surprise, 1 was asked to exlain the reason for high consumption of coolant• •  
and lubricants vide DPS Nagaland letter No. 4-7-03. 4A copy of the said letter is annexed herewith as 
Annexure-3. The actual consumption of coolant and lubricants between January 2003 and June 2003 
is as follows:-  

SI. No Lubricant 	. No of litres Consumed 
1 Coolant 10.6 litres 
2 M. Oil 	, 	 , 4.5 litres 
3 Brake oil, 1.25 litres 
4 Gear oil 	, 9.5 litres 

S. 	That sir, the details of the consumption of coolant and lubricants during the period are annexed 
herewith as Annexure-4. Thatthe total distance covered by the inspection vehicle during the same 
period is 5911 kms. That sir, if you compare the two consumption of coolant and lubricants during 
the period is not unusually high. 

6. 	That sir, 1 had verbally explained to the Director of Postal Services and also the then 
Superintendent of Post Offices (HQ) 'about the conspnption of lubricants which was not excessive 
but absolutely necessary to maintain the inspection vehicle in good and running condition. Both the 

?' 
 



officers were satisfied with lily verbal explanation and did not press for written explanation. Tie Fact 
that no remiiider was issued to me even after a lapse of more than 6 months shows that the matter 

was closed. 

That sir, even then not wanting to displease Director Postal Services and at the same time not 
wanting to damage the vehicle, I used to purchase coolant and other lubricants from my pocket but 
did not claim reimbursement. This fact can be ascertained from history sheet or relevant records of 

the inspection vehicle. 

That sir, inspite of performing my duties sincerely and my best efforts not to displease him, 
Director of Postal Services was always trying to find fault with your humble petitioner. Sensing 
some trouble, 1 had requested DPS, Nagaland to send me to Dimapur if 1 were to be transferred out 
of Kohima. But instead of sending me to Dimapur, he transferred me to Zunheboto to drive DMMS 
van between Zunheboto and Mokokchung. A copy of the transfer order is annexed as Annexure-5 
That sir, it is a known fact that it is not safe for an outsider like me to regularly drive the mail van on 

the route. 

That sir, 1 accompanied the DPS to Shillong for attending meeting at CO on 6-2-04. After the 
meeting the PMG was gracious enough to grant me an audience during which 1 expressed lily 
grievance about my transfer to Zunheboto. Thereafter, the PMG called DPS and what transpired 
between them is not known to me. But after tile meeting with PMG, the DPS got very furious with 

me and vowed to teach me a lesson. 

That sir, after reaching Dimapur from Shihlong in the evening of 7-2-04, DPS directed me to 
hand over the key of inspection vehicle to Shri. Prem Kumar Singha, casual driver of MMS van and 
asked me to take rest for sometime. From Dimapur I proceeded to Kohima 011 8-2-04 by taxi. 

1 I . That sir, to my utter shock. 1 was served with order of termination of my service vide DPS, 

Nagaland Communication No. G2IMMS-TATA-407IDPT dated 9-2-04 on the pretext that 1 had 

failed to respond the explanation letter dated 4-7-03 and that my service as casual driver was highly 
unsatisfactory. A copy of the termination letter order is annexed as Annexure-6. 

12 That sir, the DPS Nagaland was hell bent upon putting me into trouble becau.se of my audience 
with the PMG at Shillong on 6-2-04. Tile allegation that 1 failed to respond to an explanation call 
which was served more than 6 months ago and which was almost forgotten is only a pretext. it is not 

known as to wily my service was at most unsatisfactory when 1 served the department faithfully 
and sincerely and moreover when there was no verbal or written complaint about my service. 

13. That sir, as may be seen from above, the DPS Nagaland has acted in an arrogant, arbitrary, 
unjust and illegal manner in terminating my service. Even though the nature of niy appointment is 
not permanent, 1 have served the Department with utmost diligence and sincerity for nearly 4 years 
and am entitled to fair play, principle of natural justice and constitutional rights. 

I 

PAO" 
 



/ - 	

14. .1, therefore pray and appeal to your honour to grant me the following reliefs:- 
I) 	That the l)PS Nagaland order No.A-2/Gypsy/MTCD/99 dated 4-7-04 be 

/ 	 quashed; 
Ii) 	Tht my service as M.MS driver be regularised; 
lii) 	That pending regularizatioii of my, service, I may be allowed to enjoy the same 

pay ,  and allowances which 1 have been availing before termination of my service 
and that no new terms and conditions communicated vide DPS Nagaland memo 
No. Rotational/Transfer/2004 datea 9-2-04 (annexed as Annexure-7) and which 
are adverse/ disadvantages to iie be applicable to me afler reinstatement; and 

IV) 	That 1 may be.posted either at Kohilna or Dimapur on reinstatement. 

Dated at Kohima 
12.02.04 

Yours faithfully 

(Arun Kuniar) 
Inspection Vehicle Driver 

- - 	 C/o the Director of Postal Services, 
Nagaland, Kohiina 

AA~ -ark ~711 



ANNEXUI 

To  
Shri.A.Ghosh Dàstidar, 
Chief Postmaster General, 
N.E.Circle, 
Shillong-7930001. 

Sub:- Delay in disposal of my anneal dated 12.022004 a2ainst the order of 

Respected sir, - 

Having evoked, no response by my aiove mentioned appeal even after a 
lapse of more than two months, I am compelled to thake this petition to your benign 
authority as a last resort for your kind personal intervention. 

That sir, briefly,I was appointed as MMS 'driver ,Nagaland Div. by the 
DPS and I had been discharging my duties faithfully since 21 -02-2000.Hówever, the 
present DPS,Nagaland terminated my service arbitraiily, without any valid reason or 
affording me any opportunity to represent vide order No,G-2/MMS-TATA-407 dated 9- 
02-2004.Against the illegal,arbitrary and unjust act'bf the DPS,Nagaland,I have made an 
appeal dated 12-02-2004 to you through proper channel with an advance copy sônt to you 
by Speed Post.But till today my appeal has not yet been disposed of.It is learnt that my 
appeal is pending at Circle Office due to non-receipt of para-wise comments from 
DPS,Nagaland. 

That sir, I am also a married man with two school going children.But 
without any pay for the last two months I am finding it extremely hard to find means to 
support my family.That sir, I have 'been eagerly waiiing for your kind decision and 
reddressal of my grievance for the last two months.But my waiting appears to be endless 
and I do not see any light.Hence this petition for your kind personal intervention. 

I, therefore, fervently appeal to your honour to do justice to your humble 
petitioner by revoking the illegal order of the DPS in terminating my service without 
further delay. 	, 

Thanking you,, 
Dated at Kohima 
l5-02.2004 

Yours faithfully, 

(ArunKurnar) 
Inspection Vehicle Driver, 

0/0 the DPS,Nagaland 
Kohima-797000 I 
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ANNEXURE  

D!fARTMEN'i' OF p(;Ts:uw '~. 
'.it 	TJiQ CWIF OTM.A STR 	 , E. 'Cls CLI;:  

NoStff/1O9-3/O4 	 L)ted at Shng the 4 f\uq 20C4 

To, 
Sri Awn Kunir, 
hispedion Vihico D\c; 
0/0. the. D.P.S., Koh7c3 001 

Sub: 	I\ppe 	IgSI. OIOciY ot t e I flfltOF O1 	O)1C-€ b LPS. 	gt3'id Dn 

Ri 	your Appa 1 did 122.04 & I 5.2-04 

'avo been dfteet 	o i:itimto that for Lermatc o f tYe sor'iic'! (f 
Dvr, Hedof Division isthefina! uhurty. Henci. no ppe! ie in th is  

Hakier ) 
MstL Dftctor (Staff" 

Fur Chief Postmaster Gene 
N. F CICe, Sh1DO1. 

Copy o: 	
Th DF.S Ngfrind Di:ftn, Korm w.rJ h 	L!NoG2/'AMStf.\TA 
407/Depth dtd. 1 8-5•0i 

li 

rr C.hf Pos1rister Gen&E, 
N. E C3rcé, Shfflr. 



o' L3r 	J:irj:Li 
C 'F 	Y 	v 

..:(ilj .i'1D: ZOJIJMAj 7:700 1 
Mprnc. k 4 0. 132,1l'ppt/Drivr 
Dt. 	tti s9.9.97 

Shri. R .1ur.uau Cua1 Driver, Deptt, M43 ohiDimapuz 
hs b'ien :;eLci:o1 by th. LPC 1ii.J ou 27.97 for appointcnnt W I0'3p 

IpctlCi 	hicL 	t.riv:r to ch T) 	L3nd• J;'u. I"'o-hima in the  
s cci 	of u. 95U- 2J - 1l5U — i 	25.-1400 (P 	r'vistc1) and othv 'allow 
—aC'3s a) 	issihi(3 JCO, tj1 	tCI 

3hri . R, 	ra 	i 	!ieLj •z:ipoiA1) 	:1 	ciOi] Vhicic 
Drivcr. to 	Dr 	 ci, Do. Khtrnj iti 	iiLa;. 	fe ct. 

ihr L • 	. . 1ur aqau is tO 	 cOi: o pe Lc o;E 2( two) years 
33 	(3L'-)fl 	fjom the da te fo joining a ndi hi3 service will b e  
terninaed uudr nc'm&, rule oi,, the I 	rtment, iu case his srvic 

aflj cOduci aro no 	 Qk pobt- 
-ioj. 

1r:L. 	J.flurucjti i 	i0 .rL,di r 	11 !7,-  4. te JF,7. QLitatiCM 

'G1J,C:i1 tJ.ttJcSS Ot1fLC3.4- (z CtC. 	irc 	ipPc)irJtcnnt imciat€,1y 
on -, ,:, cy.~ ij .)t 01 t.h'.L 	c:(r. 

-JI/- 
1)irector of ?O3t&. .3ervcc 

fligai. ini, fC1,jim-.7)7001 

Loj-)y to:- 

)ett 	MM3 £)irneptA—Iohita. 

2. hEi L'M jr,chtlma I1.1 1 0 	for 	lof. 	afl 	n/a. 

T1 PF Of the oflicial. 
 IJC $ilc. - 

 The Regionji piOymrct C.ficer KC'hirna SOr 	i1)LatiOn and 

'3. :erVLc'3 LOOFz of the 	Off1cii1 	(iM FZohima) 
1.— iOCfl Loa cot)y/1)ar6. 

c::::--  ~~Z~Cwn- I : 
of 2Q3tal ;Grvices 

AL,P-t,~ -n 	%,7L C~ 
	Jg0iacc3, Kohirn-7)'7OO1 
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• 
 

-2- 	JJ;A qT 
•.. .Js-'- 	 _., 	A• 

CPR 

- 	 JUJ'4LXU4 1t 

/ 	o37-2 9  /ftç.S PB-I 
Government of India 

Mnistiy of Communications 
DèDtment cf Pot 

Da1Bnavan, 'ansau Marg, 
Now Dell)j-.110001. 

/ 

	

Dated z 	 . 

A]]. Headof ?ostal.Circles, 
All Principals 1  Pos tal Trining .Cntres. 

.Sub 	•RecrujtjienL in.the cadre of Drjvers...Clarjfjcatjon 
thereof.. 	 0 	 . 

	

t hns been pointed out by the 	unions •th&t 
Some of. the circles have been .reqruitinq cii1ve±s from th open 
market by making fresh refercnce to the..Emplovmen. Exchane 
even though drivers recruited on caua basis are avilab1e  
Uiose unit 	Besides, ib has also been pointed out tb 	t1 
casudi drivers and DeparLmetl candidates are not abLe 
duce the certificate of experence of"drivingheavy vehic1'* 
provided in the Recruitment Rules 

. Thi,s has caused a serjoi,ls' 
handicap in the matter o regularis,tjoiv of caa1 .divéi though 
they have been working in the deparment for a longperod 

The matter has been considered in det&U and it: .'dSw: 
been decided that. 	. 	 . 	 • 	 .. 	

0 

Against the 50 cuoLa of voc - ncs reint for outide:s 1  
recruitment of drivers .  may)e made only from nongest t.hoe. 
drivers already appointed r  in the d.eprtirent cn casua]. baz3 is befo.e. 

	

- 4 - '5, failing which recLu tment may be flW 	rr,p"t 	Q1'c5t tne 
c - ual lahourers of temorary status doing 	job o 	Lver5 
Subject to fitness 0  tb recrujtnent may '~Deri 	jj 	iT 	f 

. seniority based on the lenqth of niict 	c. 	chr /cuujJ 
]nnour (nj=Oed is drivers). 

The cisu1 - ver/c&ul lahouiers n,aga is drt 	y 
be given acie rPlaxation to the extent or the cm viLr rcitde by 
them 	as casual drivers. 	0 • • 	 , 	 .. 	 . • . . . 

C Contd.. ..2/ 

S. 



2 - 	. 

(2) 

3, 	The 500, 
0 

depri meni dl crLa of \rOcflC , L Wi] 1 
coiinue to .b fil].eC up from arnoncist the e].iqible cadres. 
50' quota of the poSts neflt for De'artmcntal oficia1s is 
filled by i- O,  ('37 11 i'b- nt from Croui., IDI staff. 

4. 	The certtficte of c erienceof drivinq h'.i'vy 
\ Eh) ole ma not ie ir si Led unon oth in resooL of Jie cua3 \ 
dr.vers,/,u;j ,.cil:ourr jcJ the depar rental officic. Is cli qibi :'\ 

- for recruitment açainst the 5U% Departmeni: quota of. vacncies. 
The canc1idats may however be tested, for driving skill by tha 
Selectl0n committee urescri.hed in the Recruitment Rules. They 
,sbuld however have the requ:Lsi'te driving licence in respect 
of heavy  

in case vacancies are left. u.nfi].le 	gainst O% 
department,]. quoi:a, the ba].ance number of vacancies may hu 
transferred to direct recruitment quota and under no circI!ms1:aflpes 
sllou].d recruitment be made from the' op.en.rnarket ti]l casual 
drivers 	sses 1mg the requisite licence are available for regular 
appointjiirni , 	L 13 alcto ii' Ltorated thah 	Thc r &hcu (1 not 
all be cmv further appoLntment of l drivers on 	ul/d 1r 
rated basis. 	 ' 	' , 	•, 	. 

Kailash/l4!i9 9 2, 



2 .tsoui rue creation and abolition o!the identified posts mentioned above should be implemented 
simultaneously. 

3. Necesswy corrections duly authenticated and signed by the Divisional Headsf DSP will be made 
in the Registori of temporay establishment and in the Register of Permanent establishment. 
Compliance will be reported to this office for updating the relevant records. 

SI. Name 	of 	the Name 	of Name 	& Pay Scale Namenumber Pay Scale 
No DMMS line, the number of the of the & 	sanction of 	(lie 

Divisions, posts created, post particulars 	of posts 
created, the poeth abo- abolished 

lished as mat- 
chiug savings.  

 Kohima— Phek Nagaland. DMMS Driver. Re. 3050- 3 	(Three) Re. 3050- 
(1) One post. 75-3950- 

80-4590. 
Postmen 	at 
Mokokehung 

75-3 950- 
80-4590  Kohima-. Wokha -(10- DMMS Driver. 

(1) One post. MDG.(swicion. 
eti 	vide 	CO.  Dim spur.- Pareii do- DMMS Driver. 

(1) One post. Sh1Jlong 	memo. 
No. 	Eet/2-79I71 
Corr 	.Dtd. 
06.12.1990.)  

 hnphal —Moreh. Imphal. DMMS Driver. -do- 1 	(One) -do- 
(1) One poet. Postman 	at 

Ukhrul 	S.O. 
(Sanctioned 	vide 
C.O., 	Shillong, 
Memo 	No. 
Eet/AX-943/1 Dtd. 
17.134.)  

 

 

ANr'TEXUIE 12 

W/W N .M(ULJ.: StJILLONU - 793 001. 
Mergo. No. ESt./2-64/Rlg/ Coff/02. 	 & at Shillong-1, the 8th  July'04. 

' /and  
In pursuance. of Postal Directorate, Newi)lhii1'er No. 5-3/2003-MV (NE) Dtd. 19.2.04, 

approval of the Chief Postmaster General, is hereby convoyed to the creation of the following 
posts of DMMS Drivers, on matching savings, in abolition of same number of the posts of 
Postmen, as mentioned aitsinstthem on no inat hnaia 

Asstt. Postmaster General (Estt.) 
Copy to: ,,r 

t_-1-2)The Director Postal Services, Kohima4ipb& 
3-4) The Postmaster, Kohirna/ hnphal. 

The Asstt. Director (Staff) C.O., Shillong. He is requested to 
initiate recruitment process against the newly crested posts. 
The D.A. (P), Shillong. 
The D.A. (P) Kolkata. 

9-10) The Dealing Asstt. of the Estt. Section coucemedg/. 
For Chief Post 

,11K'Y 	3IL7K,• 



wa 
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—31—. 	ANNEXURE 
I 

DJ..eR1'1\i i.N'J. OF I 4.)3i'S iN D IA 
t k)i I LII 1)L1JiCJ ()I&Qj' l'()SJ uJSFR.STl(,S 

Ni\(A l,\N I.) K(;)I1 [JVJA-7q7 ()() I 

l"Je. A- i..' A!.mt i ioiiCn.m t.iotif 'N L 	 I.)aLud at. Kotiiina 1:1w 21.-07-200i1 

lB p'.113ialice ot t'oibii J.)iieel.o it New i_)eflii, letter No. 5 -3/oo3-MV 
( N ) di ted .i c?2.-m4 1 ppi ov I o I Lie (it irt PMG, is hei eby I eeun V4'VPd to I he 4 I Pl I loll 
Of tile totic)WIJldI i)0111i of f)Mj\'J Dt tvI j , ciii likatellivig ' IlIIi!, III abOlilioll of the 

11111 l)er t.)I i)();i2;i ot .l;iilloi i 	11(1 lea l.ec.l iit•I ()V 	(.)t: I.)SL 

I. Nuine 	01 	the Nc 	° nd 1n) icic Name, 	innuberii1 Pay 
N DJ'1 MS Iw itip,iI 	p 	d ot iI 	oll c on hon 	purlic 11191 i 	of 	il 

pcncts 	to 	he created of the post abolished 	posts 
creallcd as niat'ithi.ng savings 	abolished 

i,. }.(oh iinn4'I,ck I)M,JVIS [1  liver 'Eli ree l'ostn, en it i;dc r 
(!j.oiie jot R:iO5u- the 	eIILIIIISIJII.ICU t 	of 	I5.3OfjO- 

 Ku1iiiiiaWok!ia i)Mi 	Driver 75 -3950 .  tYl nkokcliung 	75-3).16-\  
.I) 8o-9ol sl,l&ln),1e(J 	vicie 	CU, 	8o-49o) 

 LohInhi -1 1 CI -ell 1)MMS J)ut I  S hillong  
• (I,) (.)JIe l'u$t N)J!.I/9-79/ t47/(.0rr 

clii (Ccl 06 - !2 - l9(.) 

t1,o cra'tior lud bc.IiLic.i of jo1 	lielliloned abov&! Ivill hI) 1)t)J)h(1I1ei11Od 
Vi 

(Ruih i(uniw') 
- 	Di rce( or 	VwS1.1.1 L Scivi 

tii inn d : i(c ) 11111 .-.79 00) I 

(.ojy to:- 
I lie 4. lOc I IM(, N l I. JIC I 	)l1II0011P-7( 	oo i, Ioi 111(01 w1it iou W i I 
CO letter No.. Est/2-i.;/Rlg/Cony)2 dated O8-O7--20OI - 
The IiA(J,'), K.vikat;i ('ilucwgh IliePoihtna:;ter, Ko.hnmi .1-1 P0) 
All Siih--I.)ivisic,iial I-leach; Ill NdniuJ J)ivii:)J1. 

•1. 	[lie 'P.o;tuiusl.ei, i(ioliiiiia I1I10, for iii lojijiatioji. 
3tilI bI(It4.iIt, l)(.1', .Koh,,i,ia, 10.1 .I..til. 
0/C 
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Cc.r id iay"iV 1ibunal 

OJUN2O5. 

IN THE CENTPAL 
y: 

FrATh ENC 

Original Appication No. 21f005 

Ca 

TRIBUN 	'- or. 

Ir 

'3 

-10 
	Sd AFmp .KunW Singh 

- Versus- 

Union of India & Qrs. 	 Respondents. 

IN 1Th3 	TER OF; 

• 	Wi'itten state3nerd for and on behalf of 

the Responde 

'P 
xp ~(z-s,q 	, Diredor of Fosthi 

Seniices, Nagaiand, Koluma, do hereby solemnly affirm and state as follows - 

That I am Director of Postal Services, Nagaland, 'Kohin a and as such I am 

fully acquainted and well conversant with the facts end cinumstances of, the 

•case. I have gone through a copy of the application and have• understood the 
.1 

coiitents thereof. Savt and except wbMoyer is specifically edxnited in this 

written thtement 

 

and the other cothithons and stdemenfs may be deemed to 

have been denied I am duly authorized to swear this written statement on behalf 

• of all the respondents. 

2. 	That the respondents beg to place the brief history of the case as follows: - 

A. That vide Postal Services, Nagaland. Kohima Memo •No. C-

• 	 2/MMS-TATA-407/DPT dated 16.02.2000 the applicant was 

casual driver in the Deparintent Mail Motor Services,. 

Ngalam.dDiviio. 



2 

• 	B. 	ThaI the applicant was given the order: procee to Mokkchung 

tide this office Memo No. G-2/MMSTATA/407/DPT dated 

2404.2000 with MMS vehicle No. NL-11/0387 to carry mails on 

• 	 Mókokd'umg - Mariani route. 

• 	 C. 	That the applicant was later attached to the DPS.Jiiapection vehicle 

• 	 vide this office Memo No G.2/MMS/TATA-407/DPT dated. 

• 	 0i.05.20O). 

• 	D. 	That it was obsxved that the ccmsumpion of coolaflt, Mobil Oil, 

Gear OJ, 1rke Oil ett. being sbown as used in inspection vehicle 
41 

• • 	 was abnormally high. Accordingly, the applicant was asked to 

explain vide this office Memo No. A-2/Gypsy/M'ICfNP/ 99 dated 

04.07.2003 ràsous for excessive con •ption  of various 

consumables nthe vehicle. 

E. 	That the applicant failed to gve any éxplan oWrtply even after 

• 	 expiry of 6 month time. Since he fMed  to bmi± any written 

explanMion even after six months, it was presumed that he had. 

•iothing to sttè in his defence and his service as casual driver was 

termin ted vide this office Memo No. G-2/MMSTATA407fDPT 

dated 09.02.2004. 

R. That following the teimination order, the applicantrnade an appeal 

to the CPMG, NE Cinrle, Shillong dated 12.02:2004 against the 

• 	 termination order, which was turned d6wn by thelater. Hence the 
I 	 . 

applicant has filed this case before the Hon'ble Tdbnzial 

3. 	That with regard to the statements made inaragraphs I to 4.1 of the 

application, the respondents have no comments to offer. 



• 	
3 	 / 

That with regard to the statements made -in j 	ph 4 .2 d the 

application, the respondents state that the show cee notice was seived on the 

• applicant vide this office lefferNo. A-2/gypsy/MIX/NP/99 daftd 047.2003 to 

explain for excessive COnslifliptiOn of consumables in the insp on.vehicie, The 

applicant failed to submit his written explanation till the date of termination of 

his seivice. 'flm.s, the daim made by the applicant that he was not given an 

opportunity o bing heard is baseksi. Fifrthz he has claimed that he has 

submitted verbal explanation, which satisfied. respondent No. 3 is not coirect. 

• Since, the app&ant was asked to explain in writing for e cess ye consumption of 

consumable, he should have replied in wilting in his defense and verbal. 

explanation has no meflning or is not verifiable Or documented. Further, casual 

employees do not hold any substantwe post in the Govenneut end as the 

name suggests their services are ceswil in nature and their engagement as a 

casual emplcyoes Can be terminated any time, if theieed or dasirbflity of such' 

engagement cease to I edt Even in his engagenueret utter d.tedi6O2.20O0, itwn.s 

dearly ntenfiomtd tht "this appointment will not e4title Sri M'u. Kumar Singh 

to claim the ethployment as a matter of right and the undersigned, viz. 

Respondent No. 3 reserves full right to terminate or modify this order without 

any piiornotice." .• . 

• 	. 	• .. 	Copies of the letters dated 16.022000 and 

04.07.2003 are annxed herewith and marked. 

as ANN1XLJ1E I .& .11 respectively 

• That with regard to the statements 'made! in paragraph 4.3 of the 

• . application, the respondents have no comments to oer. 

That with regard to the statements made in paragraph 4.4, of the 

appikaffol!,, the respondents state that the applicant was asked to explain for 



4 

<V 

serious chai es of excessie consumption of cooIant. Mobil OiL &ake Oil etc 

vide this office Memo No. A-2fGypsy/MP/NPI99 dated q4.07.2003 and he 

was duty bound to reply to the above ShOW caus&e in wrif±xtg, Which he 

never did. Verbal ination has no meaning ihe a~pbicantfailedto respond to .  

• 

 

the show cause notice served to him on 04.07.2093. Further, it lii not necessfilYor 

practicably feacibe to issue $ canes of reminders 	 a reply Since t&e 

charges were pive ed invo1ed fh cia! 	piiety,hethould havetaken the 

charges seriously and subnñtted. his defence staternent promptly. He should not 

have waited for si.c r of rcn'unders for giving his reply 

7. 	That with regard to the statements made in paragraph 45of the 

applica1ion, the respondentsi, have no comments to oJfer. 

8 	That wtLh regaii to the statements ntade in paragioph 46 of the 

application, the re ondenis stete that the tinsfer rd lo.fRota1ificnal/ 

Trarithx/2004 ded 30 01 004 was later canceIe1 DP ohima Memo 

.No./Roolj'Trnsfer/2004 dated 09.02.2004 as it was later noticed tha€no 

sanctioned post of driver exists in Nagaland Division except for olie post at 

Dimapur. Further, it was also notced that procedures adopted earlier in 

engagement of casual drivers were not in conformity with rules.. 

There is no irregulaiity in canceling the saiO fransfer ordLet After ali, it 

was not even implemented. The cancellation WS only to rectify :C&tein 

procedural errors that were adppted earlier. It has nothing to do with the 

termination of the applicant from casual 'engageinen. 

• 	Copies of the letters date4 30.01.2004 and 

09.02.2004 are annexed herewith and marked 

as ANNEXURES ill &Wespechvaly. 

I 



That with: regard to the statements made in paragiaph 4.7 of th 

application, the respondents state that the intention of the transfer order (which 

was later cancelled) was to curb and nciinimize the 1ad practices that has set in, 

like production of bogus repairing bills, canLge of passengers or private goods 

in deparinentai mail vans, nisuse of vehides, ec. Thpplicanthadwrkedfor 

90% of his time in Kohinm where most of the drivers like to ork in, bitt after 

seeing the trnfer o.der in wIid. he WAO InanAerTed-I to Mckokchtthg 

7unheboto line., he vehemently rnsiste4 on eithei to be posted at Koiini or 

Diniaput 

r 
Sulsequently, the applicant was tenninated fron casual. engagement 

• w.e.f. 09.02.2004, as he failed to reply to the show cause notice, which was served 

to JiIIU :fl  04.07.2003. More than adequate oportuni*y of 6 moñ+hs was given to 

him to reply to the show cause notice, whiclihe failed to submit for reasong best 

knowntohim. S  

A copy of the letter dated 09.02.2004 is annexed 

herewith and marked as ANNEXURE - V. 

That with regard to the statements made in paragraph 4.8 of the 

application, the  respondents state that the applicar;t was served a show cause 

notice on 04.07.2003 to explain for serious chaigescf excessive consuniption of 

consumables like Mobil Oil, Brake Oil, Gear Oil and Coolant, which amounts to 

financial misappropriation and hewas duty bouM.to  reply to the charges in 

writing. Verbal explanation has no meaning in this regard. 	- 

More than adequate opportunity was given to the applicantto reiy to the 

charges framed against the applicant The applicant's termination from casual 

driver was done by duly giving him show cause nbtice informing him of the 



: V V  

charges leveled against him of excessive consumpfiu of var.16as,  caswubIes, 

which were much higher than the standard prescrq1wn Thus, the applicant's 

termination is fully jusfJfied: 

11. That with regard to the statements mnde in paragraph 4.9 of the 

applica1ion, the resporidenti state that the show cause  notice as seived on the 

applicant - to :eViain  the charges of excessIve consumption of various 

consumables and it is neither necessary nor practically feasible to issue senea. of 

• rminders for obtiüag :repl.y. The :applicnt sh:.ouid not have waited fox' 

reminders to givehis reply. Rather, the applicant is duty bouid to give reply in 

writing, taking the charges señously. Thus, the point of the applicant that the 

respondent never demeDde4 further explanation is ectPmeous to the cas. 

12 	That with regord t' the sttexnerts made in p&ragraph 4.10 of the 

a icatio the r 	nden harerr,iments to oet 	• 

V 	

V. 

13. That w±ti regard to'the statevaenis made in paragrph 4.10(i) of the 

• applicatiOn., the applicant c1ained vide his appeal dated 12.02.2004 that 

consumption of 106 Ltrs of Coolant 45 Ltrs of M.Oil, 125 Ltrs Of Brake Oil and 

95 LIrs of Gear OiL when the velude has covered 59,11 Kms Only is not usually 
V 	 V 	

•,. 	

V 	IV 

high. Whereas, as per M&irufi Gypsy operattng manual M. Oil needs to be 

changed after every 10,000 Kms And Coolant, Brke Oil and Gear Oil after 

20,000 • The maximum amount needed against full replacement of different 

consumable in Gypsy Maruti vehicle on lcovezage.pl f prescribed Kiiometem is 

givenbelow- 

V 	 • 

V 	 . 	
V 



item Standard Prescription ActiiCompoi491i Krn 

Coolant 1.5L1. in 20,000 Krn. 10.6 Lth (24 Ca-ner, higher) 

Brake Oil 0.5 Lfrs. In 20,000 Kms. 1.25 Lfrs, (8 tes l$gher) 

GearOil •3.5Lfrs.In20M00Xns. .5Ltrs.(9thne11 iher) 

MSJII 3.5Ltrs.1r110,00Km. 4,5Ltrs.(2tlnieshigher). 

Thus, it can. be &een that the co miptiozi. of various consumables are 

im.tch higher than the pnscribed standard L aunt 

A copy of the appeal ctated 12.02.2004 and a 

copy of the Marith Gypsy Operatmg Manual 

are kmnxed herewith and marked as 

743RES Vi & VII repediv.ly. 

14. That *i±h regard to the statements made iii par eph .&10(ii) of the 

application, the respondents state that the appbcaatwos aekred,to explain for 

these seriotv charges of excas ive conswnption of CoIant, MObil Oil, Brak Oil, 

&z. ride tis office Memo No. A-2/Gy y/MTC/NP/99 datid. 04.072003 and 

the applicant wasduty bound to reply to the above show cause in writing, which 

the applicant never did. Verbal Explanation has no meaning. The applica ut failed, 

• to respondent to the show cause notice served tohin' on 04.07.2003. Fuither, it is 

not necessary or practically feasille to issue of remiides for obtaining a reply. 

Siiice the tharges were grave and involved financial impropriety, the applicant 

• should have taken the charges seriously and :sublTiitted his defence statement 

promptly. The applicant should not have waited for series of reininders for 

giving his reply. 
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15 	That with regrd to the statements rnde Hn iih 4.11 of the 

applicatim the r oidenlshave no c nummts to cfe. 

That with regard to the statements made in paragraph 4.12 of the - 

application the respondents state that the cnagement of the.aprlicantasCasual 

Dxiver vide DPS, tohiina Memo No, G-2/MMS.TATA407fPT deted 

16.02.2000 dearly spells out that the DPS, Kohim rei'erves fuJi right to termimte 

or modify the cauai appoixthnent itt is also hunihr pointed out that a cauMi 

driver does not hold any lien on the post and their engagement is merely ad hoc 

and they are pid at daily wage rate on the minimum wages of prescribed scale 

and is paid for only those days on which casual diivi ha actually worked 

(excluding Surdys, holidays, Absent period, etc. ISince such engagrnent is 

merely ad hoc ' short texnt basis, the service conditions applicable to 

Departmental employees like CCS (CCA) Rules 1965 are n$ npplicahle to them. 

Hermc the decision of Respondeni No.2 is correct nAd as per 

The daiu of the applicant that be would have l beert &stto be absoibed in 

service on rethr basis if vacancy in the post 0 diriverariss or is cieated is 

merely a conjecture. The seiyice of theapplicont was terminated on the basis of 

show cause notice and his failure to submit any pJy  on excessive coithmiption 

of consumables. His termination, was based on finmcia1 impropriety and'the 

question of absoiVtion or non-absorption on a regular basis or his seniority 

anwngst the casual driverà cannot be taken as a crtetht whuie deciding such 

cases of finardal impropriety. 

That with regard to the statements made in pragrajhs4.14 to 4.18 of the 

application, the respondents have no comments to offer. 

- - p  

9 
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18. That ith regard to the staten xifs made in paragraphs 5(1) and 5(11) of the ' 

• application1  the respGndeIs state that the castal drivers or casual employees in 

general are not covered under CCS (CCA) Rules 1965 or Conduct Rules 1964 and 

their engagement is merely ad hoc and such engagement is contthued till there is 

need for their seivices or they are found suitable o. desirable aga±rst the woik 

being performed by them, There is no provision of instituiitg departmental 

inquiry as is being dnc ir the case Of depafo ental e.uipioyees under CCS 

(CA) Rules 1965, which is not at all applicable to-cauual employees. 

The f.efwJ and coa ini of engageneiii 4 caiai dzier was dtêariy 

spelled oLt& in the engement order issued vide, this office Memo No. G- 

• 2, M-TATA-407/DPT ted. 16.02.2000 in which it was clearly stated that 'the 

applicant cannot daim the emplóment as a casual driver as a matter of right 

and the Respondent No. 3 resexves full rights to tentinate or iwdif Y. tIA6 order 

wIthout any prior notice?' In the iiitant case, show use notice was served on 

• him and'he was given more than reasonable amount of lime o6 znoiithso reply 

to the charge, bt± be apphcsnt stfl faded to reply: to which were 

relatin to exceslve ccnomption of consumable àrectly leading to finncial 

impropriety eM bsqunt misuse of government money. 

19. • That with regard to the statements made in paragraph 5(iii) of the 

appiication1  the respondents state that more than adequate .oppormnnity was 

• 	given to the applicant to respond to the show cause iotice. The applicant did not 

• 	aired to reply to the show cause notice served on him on 04.07.2003 till the date 

of terminationof his casual engagement on 09.02.2004 '(more than 6 months). 

• Thus, the claim of not getting opportunity for being heard is baseless. 
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That with regard to the statenments made 	pamgroph 5(iv) of I  the 

appi cation, the  r 	ndettt staie. that the applicant duty botind to rely to the 

show cause notice in witing Verbal reply has io aaning rtd cannot be 

established. 

That with regard to the te.ents made in paragraph 5(v) of the  

application, the  itpondeats state that it is necessary or.practiciiy f easible to 

issue series of rmni-aders to obtain a re1y. The appiicnt should have understood 

the graty of th.res and replied the same in 'Writing without waiting for 

further reminders 

That with} regard to the statements made in paraph 5(vi) of the 

applications  the respondents state that verbal explanation has ne meaning It has 

no docurnenua pof Thn it i wrong to hold that the PT'S, Kohinia has been 

satisfied with his iettai xp1aiintion No othercosual driver wes appointed f&r 

the tcnninatwo f the applic ant from casual sgagcnexit Therefore., the question 

of fiTh g up the post being held  by the applicant with The candidate of One's 

choice does not arise. 

That with ,regard to the statements made in paragraph 50vii) of the 

• application, the respondents state that the cancellation of the transferand posting 

order has nothing to do with the termination of !tl!e applicant from casual 

engagement The cancellation of earlier transfer andposfing. oder was only for 

rectification of certain procedural IrregulantLes a4opted earlier in engaging 

casual employees.. . -. 

That .switiv regard to the statements made in paragraph 5(viii) of the 

application the respondents state that the termination of the applicant- from 

casual engagement is fully justified. Show cause notice was served.to him on 
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04072003 for excessive consumption of vanous consumables, but the applicant 

failed to reply to the same till his temunalion on 0902 2004 Above all, the 

appointhient letter 1602 2000 itself clearly spells that the appointment can be 

trinied any time wIthout any prior notice by. the DPS,:  -oithna -i.e. the 

Respondent No.3. 

25. 

 

That with regard to the statements made in paragraph 5(ix) of the 

application, the respondents state that the appicant -did not submit any 

representation/reply against the show cause notice sived to hun on 04072003 

Thus, it was preumad that the apphcn had nothing to state in his defense and 

since the consumptictn of various conswuabie wa& 2 to 24 tnies- higher than 

presciibed staudard, the l espondent No. 3 was fully justified in terminating his 

eogagement aq a casual driver. Moreover, being a causal employee, no 

departmental enquiry is required for ternunation of service, as casual employees 

are not covered under CCS (CCA) RuLes 1965 Rules, as is the case for 

-. 4epartmentel employees. 

26 	That wilh reard to the steternentp made in paragraph 5(x) of the 

application, the resondent's state that -casual drivers or casuai emp]oyees in 

general are not -entitled for repisceme t under any pay sc4e. Their per day 

wages are ciculted with reference toinininuim basic of the corresponding -scale 

of-pay of depathneñl*l employees and they are not entitled for yearly increments 

of pay. kayo allowances lile HRA efr. They are paid on daily w&iges basis for the 

- period dining which they were engaged excluding Sundaks, holidays or period 

of absenteeigm. They  do - not hold any substitutive - po .  or lien in the 

departmental norIength of service put in as casual :dxjver has any impact on their 

future service couiitiom The -contention made by the applicant that he was 
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appointed on a regular scale is therefore not correct and ha been merely 
1 	 I 	 - 

advanced to misieadfconfuie the Hon'ble TribunaL 

That with regard to the statements made in paragraph 5(xi) of the 
4 .  

appThaion1  the respondents state that the co 	ptin of consi&mab1e like mobil 

oiL coolant, brake oiL geai oil etc. was very high i'anging frbm 2 to 24 thacs 

higher than the j,rescribed standards fixed by the car.manefacthrer (Maniti 

• 	This contithtes financial impropriety and misuse of Gcvt money. 

That with regard to the statements made n prriph 5(xii) of the 

applic&ion. the respoto-derai that in view of whatlias ben -stated above, the 

• decis1m ,f the spondents is Fully justified and coiect The thlégation leveled 

by the applicant is merely figment of his innagination, wiuch mot upported by 

facts or departmental xules or regulations and has been merely done with the 

sole objective crsafaguardng his personal benefits.. 

29 	That with regard to the statements made inpaiagriphs 6 to 12 of the 

app&atimi, the respondents have no ccTiwitenf& to ofi-ei. 

• 30. That the -applicant is not enlitled to any relief Iiaizied aid the application 

is liable to be dswissed with costs. 	.• 	I -. 
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V}R iF•I 

, 

Nagaland. Kohima being duly authorized 	 jfjjj 

do hereby soiemtiiy affinu and state that the statemenLn made inparagaph 

of.the iiften staternent 

are frue to the bcst of my know1dge and befief t tliuse,uwde in paragraphs 

being ma±thrs of record 

are true to my hkrmstim deirivo th=z-firmt wt the rest are my humble 

befo. tbJ' Hon'hie Tibm4L I lve norr suppressed any material 

• f8Ct. 

And I sign 6:6 vrthcafton on this the 	iay of, May, 2005 

2 
• 	 •DEPNENT (r) 
• 	 (Qakcsh.. I(iimj) 

TT 
retor Of :pOstaI Service 

Nagaland, Kohima 797 Uu 

4 

'I 
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) 	iokrctortcj) 
uppr!ntii<.lnI of po.t OJfk 	(1IQ) 

For J)nictor of Ptita1 Services 
NagaIani, Koiiiina-797 Ut!! 

.: :'' 

çç — 	----'-- 

ANNEXiJiE—iI 	 ' 

l'i\R M 1iN t Ol 	J 	Ni)JA 
V 	OFFJC.E 	E DilECTOR OIt'POSIAL SERVJCJW 

. 	.. 	iGALAND : K01I11VIA-797 (JUl. 	- 

.No: A-2/3ypsy/MTC/NP/9 . 	 . I 	 . 	 i 	 Dated atKohimat1zc 04-07-2093 .  
• 	 / 

To,. 	. 	 . 	,..,.,... 	. 	 . 	 . 
TheDriver, 	 • 
Inspection Vcfricle NNL-l0/30l5 	. 
.Koh nh a, NagMaud-797 OOJ 

'Sub - 	LIIJJCSUMP UON OJ OH AND COOLANI 

It has been obccrved that the consumptioa of-Coolant and Oil like Mobil 
011, Gear Oil, Brake Oil, ct, by the in s1ectiou VQh ida is abn orin ally high. 

are therfore, asked to explain the reason for the high consumption of 
such consumables by the iispetwii Veluck (Iriven by you 

. 	
••:., 

S 	 C 



All concerned c;isuai drivers svoso nani 
JOill 011 their JICW assigiunerits latcsLjLIj 
route allotted to Ihemu will be cntcrtained 
09.02.2Oas indicated earlic[ 

2. 

67 

q,  It  
19/1 
	 •AN1N1XURE—Jll 

DEPAREMEN'F O'J POSTS: INDIA 
OFFiCE OF THE LURECTOR OF POSTAL SERVICES 

NAGALAND, 'KOHMA - 797001. 

No.IRotntioiL:irrnii-T2W)4 , 	 7"Utt4.t1 Ut  1cotm1a-th (Y:Oj.O4 
A,A'J' (4-' 

U. 
1. 	The Jollowtug oi'dr iU 1t'u8fi.,J and imstiog is hereby issticd'\'vith buniodiato cJIvct :- 

I) 	Slui. Prcn KLLIUaI 	ngIia, ,i).t\41\4.8 casii;il diivci oJJ.)nnaptir I(obina - .N1ao Jinois 
I'antczi'cd and potcd as casual drtvct of inspection 'veincte of DPS, Kolutna vice 

h1i. Ama Kurnar SiLigh liisfrrred.  
Slid. Arun Kiixnnr 	gtt, DMMS casual driver pz'cscnily working as casual driver of 
inspection vehicle offlPS, Kolthna is taiisfcircd aiid posted as DMMS,' casual driver 
of Mtikokchnn,g 2unhouto MoIcokcJiurg route, vito f$hd. Keto,iElwulie 1&io 
Shn. .Kcloulhonlic Rio .D.MM cã4iial dtivcr ptcscn(ty workingas casual diivcr 1of 
Mkokchung Zinhcbotu Mokokehung line is trausl'cucd and poSted an DIvIMS; 
casual diivcr ofMukokehuug Tucnsan - Mokokclwng route, vice Slid. Yansarnoiig 
'Yimchungcr ta skrrcd. 	 0 	 ' 	

0 	 , 

Shii. Yuisaniong Y chunger, DMMS esualthivcr prcscnlly Working as casual driver 
of Mokokehung -luensaf ig - Mokokehunglino is transferred and posted as DMMS, 
casual diivcr of Mo.ko'kclmng a Maiiani MokOkchung route, vice Shii. Takucliuba 

• 	:- 	............................... 
Shui.Ta'kuchiuba Ao, DrvJM castal dd4cr presenity working as casual driver oE, 
Mokokehung - Mariani - Mokokehung flue is 1ran6crrcd and posted as DMMS, 
casual driver of Mcrn - Sona - Mon 1'oI(c, Vkó'JI1ci'dra Mchi lrannfcircd 
Shui. Jiteiithi Mccti, 'DMMS casial thivir presently working as'asual driver of,Mon 
-. Sonaji - Mon flue is hauslbijcd and imkcd as DMMS, ciotial diMr ofDiinapiir - 
Kohima - Mao rouie 'lcc '['rem Kumar bin&a trnnstrrcd. 

hinds mention in this tianslvr list should 
.02.2 )04. No request for change in the Ind'(1to order has to complied la(est by 

• 1 ' 	.."•' 	. 	. 	"0/ 

(1I,kt'Kwnaa) 
•Dircctorof'1sta1 SiirIces 

l;k 	 - 

Copy to  
The Post Master, Kohinin FLO for inL & jila. 	' 
The 5PM, Diniapw; Mokokchuu7g, Mon; Tuensang & Zunheboto for i1LL They are re 
(1Uestcd to i'e!casc their respective drivers within the due dab. ', 	. 	. •• 
the SI)! 110, MokokUwng boi ml & u/a 
Shn 11.53 . Munmgmn, DM.MS duvct, Dmmapur for tnt 

5)0/C 	 I  

0 	, 	 . 
0 '  
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ANNEXURE V 
v 

DJ PA 1 I MFN 1' OF I'OS J ' iJ DIA 
E 01' lIJi' J)RJ,C'IOR OF POSTIAL SiRV1C)5 

NAGAI ,Nt) KOIIIMA-79700' 	

I 

p 	 DttedttK01m8thl!t09.02.Z4) 

L_-1IlL /I1IL/t 1u.:/L(lr Siu.gh) 
Casiwl Dris ,  ii;; 
Kuli i,n<z797bOJ. 

. 	Thii is it.iIuCC t this Oilice kticrl4ö A 3ypy/M1t/11'/9 dat tpiO7.2003, 

vid whiçh you were asked to ubinU yo'k 0x1)hUWtLOfl for ce3sive contmiptio110fC09ht1t, 

'Mobil Oil, 13rike 011, Gear Oil etc. But, it is seen tlit you have fled to iespondto this 

•exphunition iettejeVi) duiiug Jt 	si iiioiitlis. 	• 	 -. 
Aler c tei'ul cowñdei'aiiOl of the case and tnkin all facts into account, it is see" that the 

consumption ol dilercimt consuniblc likd coolnnt, Mobil Oil, bimke Oil, Oer Oil etc. wmz exces 

ive' uid way beyond the prescribed 1 jm,rmietCr8 .t'ur tli Vehicle. Further, you have fiuiled to 

51)0fldtO the x1 natici Ietterdatd 04.07.2003 during inst six months, wlilch sliowsthnt you 

have ;iothiugtu s' in thcm atter nmde blihe (hethct.tllat, a 	ic 	IdeI'ed by you t%caI 

ChIV€ 	
highli 1i5istict0y? 'JlmcIidi)J, yotiiii;euiCut as aMMS CasuniDliVer is henby 

tennijiated, th ituntediate eOcL_ 
You are fiuijhi/r directed to vacate the teiiipur8rY nccohhnodntioU 

givU to you iii 

the Potul Colony, 1ohium aiumd1iidOVC1't sanme toShrm. PJ11 KuinLtr Siughn,tlte neW cotit1 

driver o1l)V ThspeCtiOU 
Vhicte witiin next e.vcu days. You are also directed to clear all 

outniding 
( lj leu/mmdvunce in yourliutfle 1ntest' ii.02.1. 

A 

• 	

•• 

ju!nar) 
Director Of Postal Services 

jigimland, Ic_olililU' - 797001. 



17 
I 	

- 	

: 1 
ANU1E.V! 

-. - 

Geneir, 

TJiL2ilL1iil!11ic 
 

Sub: 	III a;!JiL9.!dCr  of ! er mation of sI:vice. 	 :. . 	 I 

Sif,  

Dung dggilevcd by the 1aibitiary, illegal and unjust ordoi o Director of j'ostal Services, 

Niiical uid in ici intnulu'p my suv'cc is in pet Uon vchilo driver witlwqt any rhyme o reason vide 
oidcr io. (3-2/MMS- TATA-107/ Dated 9-2-04, 1 maKe this humble appeal to you for 'our kind and 

sympatlu..tic COl1SldCIatiOU 1 

ThaL sir, I was apointed a drivr in he Departnny.kl 1$ Nagalax ordr 	Q-2/I4S- 
TATA-407/DPT dated 16-2-2Q00. A photo cpp f4hp appoinUPent,Qrd9r..iS annxd herewith as 
Annexure 1. I assumed charge o MMS driver on 21--2000.. a photo, .opy of the: charge report is 
annexed as Mnexure-2  

S  

'1 hat sir, ince my. appointncntj. 1av.e been serving, as insp tjn, vincle.cktCt Ito he best of my 	.. . 

ability and to the complete satislaclion of my supei ios That sic, I ueçl to perform uties WUIILL 

even on Swidays aid lmoldays, ,bencVer .1 was 	thout any cxtr ,i•ex Li,mneration or 

compensatoly off. I  
.4 ........... ,I4.  

4 	1 hit sir, to my ultel urpu 	.1 'was 'isked to explam th reaom for lugh consuwt1Ofl of coolant 

and lubricants vide DI'S 'agaland Icttcf No.. 4-7-03 .  A copy .otiQ. said lcttpr is anucxd ierewith as 
Anncxurc-3. 'l'lic actial cnsumptioiJ Of coolant and l,ibricaiits bctkcc1 January. 20P3 
is as follows:- 

itid June 2003 

I3 ' 	I' J3ake. oil 	11.25 litrcs  

l'hat sir, the dctuils oftime consumption of coolant and lubricants duiinth'C'P( 
herewith as Annexurd-4. That the total distance covered by the' inspection vehicle 
period is 5911 Icins. 'hat sir, if you 'compare the two, conSumptiOn of coolant',and 
the period is not unusually high. 

That sir, 1 ha veinm1ly cx'piained to the Director of Postal Services a 
Superintendent of Post Offices (HQ) about the consumption of lubricants which 
but absolutely necessary to uairmtain the inspection vehicic in good and running cc 

are annexed 
ing the same 
icantS during 

also the then 
not eXCeSSiVe 
Lion. Both the 

4 	1' 
S 



• 

witmy veWol 	
and did not 	foi wuttefi cx aflaU 

h  
511cU 

to me oven nfl a Jopse of more t:liii 6 months ltows that the matter 

chCn 
not wanting to dispkcaSCD ector l'ostat Services and at the same time not 

ge iç vehicle s 
 I used t purchase coolant and other lubricants from my pocket but 

- i3rsemeflL This fact can e ascertained &oln lstoi' sheet or relevant records of 

the •ijlspei€l 

8. 	
TäCsiI inspite of peribrmning my duties sincerelY and ;y best cffoiS. not to displease him, 

Dim cctoF of Postal Services was' always trying to find fault with your humble 'petitioner. Snsing 
sonic trouble, 1 had rcquctcd i)lS INagalalid to send inc to Dinlal)Ur if I were to be traflsferrc(l out 
of Kohiwa. But instca of sending mc o Dimablr, he transferred inc to ZuihebOt0 to diive DMMS 

van between Zunhcboto and okokchU11g. A copy of the transfer order is ainexed as MfleXUcS. 
That sir, it is a kiuwn fact that it is noi safe for an outsider like me to regularlY drive the mail van on 

I 110 i'OUtC. 	 ' 	 • 

9, 	
That sir, t accomflPa0i1 the Di'S tO Shiflong for ujiding meeting at CO on 6-2-04. After the 

meeting' the PMG wa grio1I' cnohh to'taflt in an' 	
wbibh I epressed. my 

grievance about my transfr to ZuhebOto. Thorcaftct, the 'PMO 'cited D,PS and 
	tranSpirC 

between them is not knWU to me. But'aftCr'tl 'theeting with PMG, the DS got ve furious with 

mc and voed to teach mc a lesson. 	 • I.  • 	 • 

0. That sir, after redehing .Dimnapw' 'from .Shllloiig iV the evening of 7-2-04, DPS directed me to 

hand ove the key: of iiis'ect1fl liipIe to 
Shti)Pl' KU Siiiha,' 

asual dñver 0fS van and 

asked inc to take rest fdr sonicUm. Irotn iapur I proccedc4 
th Kol ma on 8-2-04 by ta. 

ii. That sir, to my utter shock. 1 was served itlorder of terminati01
1  of my seice vide DPS, 

Nagkthtlid Cou1flmU11i0ti01 o; 021  rA407/DPT dtcd 92LO4 on th pretext that I had 

tilcd to i espoud th cipinafltiO1m letter 'dntd -7-0 and 'that ftiy scrviCC as casual driver was highly 

umatJsa0l01Y. A COPY of
,  the t,crmiftaltolt 1ôcr omdor is immiexed as AmniCtIi'C-6 . 

That sir, the ,D'PS Nagan11d w;is hell bent upon putting mc into tiuble because of may 
audicnCc 

with the PMG at Shitlomig 	
llcgati9n that 1 failed' to, rcsnd to an cxplaflatiohl calL 

which was seied more than 6 months agO 
nd which was alnot fogttCfl ionly a pccte. it is not 

known as to why my service was 	most itmsatisfaCt01Y 
when I' 5ted the depamflent fthfu11Y 

and sinccreY and moreover lien thre was no vcrbal or writteli coniplaitlt about my service. 
"S 

That sir, as may be septi front 
bovc, t)ie DI'S Nagaland has acted in an arroaflt, arbitra, 

	

unjus( and ifiegal mauler iI 	timifltI1Jg my CttCC.' Even though the naturç 	appOmfltmt is 

not 1CUlflflt1Chlt, 1 1ULV 5crd 
the l)epartmC1t with mitmnOt diligence and iuccritY for nearly 4 years 

and am entitled to fair pht, priucipiC of naluffli justice lilt . dcollsfitutional rights. 

	

H 	' 
I 	. 

} 	 ' 	 . 

I 	' 	

' 	 i':' 	 • 	 , 

H' 
1 ,i- J J 

	

— 	,cfl1 
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('7.': 	ThttSn 

	

• 	wanting to dai 
• 	iid not claui 

II'. ,• 

1' 



- 	 .------..- 	 I b 
- 	 I  

icicfo piay and 	(0 	jioW t0 	 dated 4 704 be 

quasltcd 	
K4MS driver be regLtiSC 

	

11) 	'1iiat iny Set  v' 

	

111) 	That pending 1,C41uJZatb0 	of my SCrVICC, 1 way Oc 	iuvv'" 

been 	vai 	ig before tCflL3l11t0fl of my setic 
pay and ailowWe 	which 	have 

thai io ne 	ieiin 	nnd conditiOn 	conUnicat 	vie 	p5Nag1 	memo 

as 	uiexUre7) and which nd 
No. i ottiona/. 	usF4r/2004 dated 92-04 (anncéd 

to me be 	
ppIicabC to me after rcinstateifldult; and 

arc advcrCI 	vtagCS 

be 	
either at Kohilna or Dimaptir on rcwstatC1h1t. 

1V) 	That 1 may 	l)O 

H 
Dated at Kohuitltt 	 .. 

Yours fnithliilY 12.02.04 I  

I 

(Arun Kuiar) 
inspection Vehicle Driver 

I 	C/o the Director of Postal Services, 
/ Nagaland, Kolurna 

S .  r 
I 
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ANNEXURE - VIJ 	 - - 

	

tç iWARUTi 	
AtNH39 Rd 

Uimapur — ( I 11iNagWaJ1U) 
Phone :20109,21590, Fax: (03862) 26440 	/. 
E Mail 	angami@gwl vsnl net in 	 / F 

• r 
- I I 

I)IRECfOR 
POSIAL 	hRV1( L , • 

NAGAL KNIQ  

A 	I 
I 

Gypsy Il 

KMS IOPLTLfR 
COULANI 20,000 KM 01 YEAR - 3 LIR 
MOBILE , 10,000KM •-4LTR • 	i 

GEAR OIL 20,000 KM OR 1 YR 	- 3LTR • 

BRAKEOIL 400O•0KM OR 2YRS 	-500gm • 

1  

t 

• 

• 

• fl•• 

II 



mopm 
/ 

• NSPECTON AND MAINTENANCE 

Interval 	 Free Sertce 	 Service 	
- 

Maintenance Sen.ice Operaton 	 (xl 003 	08 	._!_ 	° 	° 	J-125_ ..2i..... 	_ 	50 	55 	cOl 65 	70 	75 	I 	50 
km 	 0.5- 	2.0- 	5.0-  

ENGlNE.  
1. 	Water pump drive belt (tension, wear) 	 . 

A 	lli1 	IjI 	i 	IIRA  

Ergtne co ant (level 	lea.age) 	 411 	I 	 R.. 	1 	1 	I 	P 	 1 	I 	° 	I 	I 	j 	R 

/eveaage) 	
Rlj 	IRIIP1I 

- 	- 4_ Cooling system 	hoses and covac ons  
TS 

(lsakage1 damagel...........  

5 	Enone oil ftem (ieaIcae) 	 TT. 	 . 	 - 	--- 	---- 

4 	6 	Engiebots(Mcyiinderhedand 	 - 
riao fold ixiigs) 	 - 	- 	 - 	T 	- 	I 	- 	I 	- 	T 	- 	I 	- 	I 	- 	I 	- 

7: 	Engine.mounting(Io3Sedarnage) 	 . 	- 	- 	1 	-1 	1 	- 	I 	- 	- 	T 	- 	T 	- 	.3 	- 	T 1 - T 	- 

8.Valvec1eance 	 - 	 Ii 	 _±_ 	- 	- 	- 	A 

9.Camshafttimingbelt(damage,Wear). 	 - 	- 	i 	 - 	 - 	- 	- 	I 	-- 

10., 	Exhaust systeni (noise, leakagior  
• otherwise defective) 	I . 	- 	 - 	 - 	 - 	 - 	 - 	 - 

.'(weardeterioration) 

11. 	Positive crankcase ventilation System  
(Hosesconirectionsandvalve) 	 -  

IGNITION 
Ignionwirng.(dam3gedeteriOration) 	-  

Distributor cap and rotor  

.3. 	Sparkplugs(cleaflandadiUStthegap) 	. 	
- 	

i 	R 	- 	R- 	- 	R 	- 	R 	- 	R 	- 	R 	-R 	- 	R 

4 	Dstnb.itor breaker point (MG4I0W 	Iy) 	 - 	 IS 	 R 

5. 	Ignition timing 	. 	 .- 	A 	A 	.A 	- 	A 	-. 	A 	- 	AI..A 	-A 	- 	A 	- 	A 

-: _I -: - - - 

A .... Acljust. 	T... Tighten to specified br 	R....Re1,/ace or dicuige. 	L... bthricate. l..Jnspecr and correct or replace zfnecessary. c. ... Clean.. 	O .. . . Rotate 

1. 
9..3 	 CO . 

	• 	 - 	- - - 
84 

Ti 

- 

$ 

bitor advance 6 Distri 



iç l 

.r, 	• 

- 

-1 1 
-- 	 -- 	- 

— 

FL 4: 

Ii 

INS  ECTONM!rTENANCE 

: 	 __________ 

- !nterval 	
Free SeMce 	 - Pteventive mainten 	SeMc at cost 

 40  

	

I eOh1 j08 
201 	

_ H UEL 

1 	2 	- cable and a'rettc 	- 	 - 	 — 	
l&Lj 	 - 	

— 	l&L 

sr  

tLE] 
- 	

:4raM-,*ssiorL/Transfer and Diff ereriz ~a' 61 1i11111111 	 1  

3. 
• (Ieel. Iazge) 	

Ftace at aninterval f  

ELLESSHA&OR1VES  
1 p p .tr2ft(pIay) 	 - 	 - 	

-  

 

— — — — —  — _________ - 

I 	 Urivarsal  	- 	 - 	

- 
	

- 	 I 	- 

S. 	

-.... . 	 ---T-.—.------------- 	 — 	 - R 
39ivsboots(beflt0fb00t s 

	l 	l 	I 	I 	 I 

iT'o'(lavet leakage) 
 

I 	 IeveI leakage) 	 I   

I 	
2_Base ceai(pedal-to-WaildeararE$ 	i 	 _L  

3 	DQ lever and_cable 

 

I-' 	 _.—._
--•— 	I 	I 	! 	 I 	I 	Ill 	11 	 1 

drums 
 

nriaster cylinder and wheal 	er 	 I 	 — 
of____ 	

••- 	 — 	- 	 — 	- 	
- it— 	- 	

— 	 — 

I 	Rrn ka  hoses and p ipesOeakage , 
 

	

A....AdJuSt. T....Tighte'l to specifij!orq -e 	R....Replace or change. L...LnbricaJ±'. L4nspccr and correct or 	ce ,fnecessarv _Ji'aiL O....Rc 
OrO 	

-• jo 

n . 

/,z Pw~- 83 

dorj by 	
ilfle — 1 	again thet 	

me LPMG
r. S 	erm,tatjoj1 Order, whJc- .v- 

S. .1 


